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Original Application No. 140 of 1991 

DATE OF DCISJN&AUGUST 23,1993 

Nirakar Dash 	 ..• 	 Applicant 

ye rs us 

Unicn of India & others 	... 	Respondents 

(FOR INSTRUCT lu NS) 

vihether it be referred to the reorters ornot? k 

Whether it be circ lated to all the Benches 
of the Central Administrative Tribunalsor 
not1 
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E NTRAL ADMINISTgnj IVL T RIBUNAL. 
CtYITAK BENCHSCUTTACK 

Original Application.140 of 199]. 

Date of decision;August 23,1993 

Nirakar Dash 	 .., 	Applicant 

-Versus- 

Union of india & Others ... 	Respondents 

For the Applicit 	... Mr D.P.Dhalsamant,jvocate 
or the Respondents 	... Mr.Aswini Kumar Misra, 

Sr.Standing Ccunsel (CAT) 
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THE HONL)URiBLE 1kt, K..ACH.RYA, 

A N D 

THE IL NO URABiE MR • Ii • RM NA)R A ?R3 ) ,MMLJiR (' MN.) 

JU DGN L Nr ============ 

K.P.HARYA,V.C. 	 In this appbicatjcn under section 19 of 

the Aministrative Tribunals ct,19S5,pointmet of: 

opposite party N6•4 is under challenge. 

2. 	Opposite Party Db.4 has been appointed 

provisionally as Extra Departmental Branch Poet 

Master of }iajuria Branch Post Office in the 

District of Dhenkanal,Petitioner was held to be 

unsuitable on the ground that he had incurred 

certain loan and had not discloseê the same. 

Besides this only ground,nothing has been held 

against the petitioner to be unsuit1e.After 

hearing Mr.Dhalsamant learned counsel appearing 

for the petitioner and MC-Aswini Kumar Misra, 

\earned Sktanding Counsel (CAT),we are of opinion 
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that xzt 'i,iidiscicsure of a loan incurred by any 

applicant in the post of Extra Departmental Brabh 

Postmaster does not make him unsuitable.This 

consideration on the part of the competent authority 

is not justifiable under the law.The Petitioner had 

no obligaticn under the rules to disclose the loan 

incurred by him .There fore, selection of Opposite 

Party N6.4 is hereby quashed and it is directed that 

afresh se lectic n be conducted considering t be cases 

of petitioner and Opposite Party No.4 and others who 

had applied earlier.Thereafter the competent authority 

would reassess the entire matter and come to a 

finding as to who is suitble for the post in question. 

Ihoever is found to be suitab order of appoin tmert 

should be isaued in his/her favour.Till firalisation 

of the process of selection,Opposite Party No.4 

should be allowed to continue. 

3. 	hus, the application is accordingly disposed 

of leaving the parti
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to beer the ir own co. 
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Vi ce-Ch airman 

Central A.ministrative Tribunal, 
Cuttack Bench ,Cuttack/K.Mohanty/ 
23.8.93. 


